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     O  R  D  E  R 

 

06.12.2019 -  There is nothing on record to suggest that the property in 

question pursuant to notification were issued belong to the Appellant or any 

Director.  In this background, we are not inclined to entertain the appeal u/s 61(1)  

of the Insolvency & Bankruptcy Code, 2016 (‘I&B’ Code, for short) against the 

impugned order dated 25th September, 2019, at the instance of Appellant / 

Promoter, who is not an aggrieved person.  The appeal is dismissed.  No costs. 
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